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C. The accused shall not directly or indirectly make any inducement, 
*NT A. 54 threat, promises to any person acquainted with the facts of the case So 

as to dissuade him from disclosing him from such facts to the court or 
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tO any police official or tamper with evidence. 

3. Accordingly, bail application is disposed of. The order be also uploaded on 

the website of Delhi District Court. 
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1. Matter is pending consideration on the bail application filed on behalf of 

accused on the grounds, namely, that the accused has been in judicial 

custody since 19.08.2020, that the accused has been falsely implicated in 

this case, that there is one more case of FIR no. 14899/2020 under Section 

379/411 of IPC PS Bhajan Pura pending against the accused, and that the 

accused undertakes to abide by the conditions imposed by this court. In the 

reply filed by the 1O, the bail has been opposed on the ground that if the 

accused is released on bail, he may jump bail and may commit similar 

offence. 

2. Submissions on the bail application have already been advanced. Ld. LAC 

for accused had reiterated the submissions made in the application. Ld. 

APP for State had submitted that the accused has one more case pending 

against him under Section 102 of CrPC. Submissions have been heard. 

Court file perused. The previous involvement previous Conviction report 

of accused has been filed by the IO, as per which there is another case of 

FIR no. 14308/2020 under Section 379411 of IPC, PS GTB Enclave 

pending against the accused. On clarification, IO HC Pramod subitted 

that the acCUsed is in custody in only one case of PS GTB Enclave and that 

is the present FIR. As per the bail applicatiOn, a secOnd case with FTR no. 

14899/2020 under Section 379/411 of IPC, PS Bhajan Pura is also pending 

against the accused. The charge-sheet in the present case has already been 

filed and no purpose would be served keeping the accused in custody at 

this stage. Therefore, the bail application is allowed and the accused 

Sanjeev @ Chotu is admitted to bail on furnishing bail bonds in the sum of 

Rs. 15,000/- with surety of like amount and subject to following 
conditions: -

a. The acCused shall not commit offence similar to the offence of which 

he is accused or is suspected of having committed; 

b. The accused shall attend all the court date fixed duringthe trial; apd 
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